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.......................... S Applicant (s)
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e D)& O\I;MS/ /’{CO\ . ﬂ O\\TL&’MC/\ .. Réspondem (s)
A copy of the ORDERdated....................... . passed by the Hon'ble
Tribunal in the above mentioned ¢

ase is forwarded hcrcwuh fox neceswy action.

8 9.2008
None for the applicant.

Responcents by Shri S,A. Uhdrmaohikarl
Applicant has preferred the present |
- contenmpt petition alleging deliberate and
willful disobedience of the direction isswed

by this Tribwnal dated 1eth I’ﬁr@, 2002 in
OA No. 222/1995 and éth July., 2004, in O |
Ho. 599/2002, Against the Bame -the respon-
dents preferred Writ'Petition No. 150510/05
(3) before._the Hon'ple High Coutt. Vt'i.o_e'
order dated 9th May, 2008 thé time was
ektended till July, 2008 to implement the
order of this Tribwmal . The learned counsel

for the respondents points out that in .
toompliance of the aforesaid directicin, the
applicant has already been conferred .
temporary ¥XEGEXE status end posted a s
~'Jl‘iarsugcfia, Orissa. It is seen from the.o
sheet that the applicant is not appear:tng
in the last consequthve dates for hearing.
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CCP/52/2005

This might be the reason why he is
not interested in the matter.

Directlon of this Tribunal have XHaEXr |
been fully complied with.
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Accordingly, contempt is

dismiﬁsed and no‘cioes are discharged
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